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L 3
Permifs for NEF.A.
1630 Shrl Yadav: Will the Prime
‘Minister be pleased to state

(a) the number of apphcatiins
recerved for the 1ssue of permuts for
entry mmto NEF.A m 1958-59 so far,
and

(b) the number of persons who
were 1ssued permits and the number
of those whose applications were
rejected?

The Prime Minister and Minister
of External Affairq (Shr1 Jawaharlal
Nehru): (a) 11,449

(b) 11,336 persons< were 1ssued with
permits and 113 a~p ations were
rejected
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12 hyrs
RE MOTION FOR ADJOURNMENT

Shri § M Banerjee (Kanpur)
Sir, you have disallowed the adjourn-
ment motion on the closure of a
jute mill by stating that it 1s not a
matter for adjournment and that it
relates to a private miil and the State
Government 1s the proper authority
i that industrial dispute I may
submit for your information that the
closure of the jute and textile mills
15 equally the concern of the Central
Government Thiy mill 15 employing
about a thousand workers and this
18 being closed from the 24th with-
out 4any mmtimation to the thousand
workers without consulting even the
union They have passed a notice
that the mill will be closed on 23rd
March

Mr Speaker Is there no Labour

Minister there?

Shri S M Banerjee My whole pur-
pose 1s this 1 would hike to explain
this to you In cases of mis~-manage-
ment i such mills under the Indus-
trial Development and Regulation
Act the Government only can appomnt
a committee to investigate the irre-
gularities and mis-management That
1s my submission

Mr. Speaker Is it the submission
of the hon Member that in these
matters that 1s exclusive jurisdiction
of the Centre and there 1s a default
on the part of this Government? The
State Government 1s there which can
easily take care of it and whose duty
1s to look after this. Can I go on
admitting every question hke thig?





